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UPON hearing the counsel the Court made the following
ORDER

IA No. 84962 of 2024

It will be open for the appellant to submit a
proposal for settlement to the first respondent. If such
a proposal is submitted, the same shall be processed in
accordance with law. The application is accordingly
disposed of.

Civil Appeal No.2211 of 2024.

The notice has been already issued on the statutory
appeal. Therefore, the same shall be treated as admitted
for final hearing.

List on 5 September, 2024.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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